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deposit* with Banks for which full de­
tails are not readily available might 
also have to be allowed).

(b) and (c). Does not arise.

Representation from I-.I.C. Officers 
regarding: Anomaly in Pay and Other 

Service Matters

1912. SHRI VIJAY KUMAR N.
PAT1L: Will the Minister of FINANCE 
be pleased to state:

(a) whether Government have re- 
iv'ived representation from the L.I.C. 
Officers r e g a rd in g  p a y  scale and other 
service mjitters etc.;

(b) if so, details thereof;

(c) what is the reaction of the Gov­
ernment to the various demands/ob­
servations made therein; and

fd) decision taken in the matter 
and the likely time by which a final 
decision in the matter could be ex­
pected?

THE MINISTER OK FINANCE 
(S11R1 II. M. PATEL): (a) Yus. Sir.

(b) to (d). The representation main­
ly refers to t.he revision of pay scales 
with effect from 1-4-1973, restoration 
of the Cut in Adjustment Allowance 
with effect from 1-11-1974 and removal 
Of anomalies in their wage structure, 
vis-a-vis the Class III employees of 
the Corporation at. common pay 
ranges. The Government is aware of 
these anomalies and the matter is un­
der active consideration and a decision 
thereon is expected to be taken at an 
early date.
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Development of Hotel Industry-

1914. SHRI MADHAVRAO SCIN- 
D1A: Will the Minister of TOURISM- 
AND CIVIL AVIATION be pleased to 
state:

(a) whether he is aware that a 
4-day Convention of the Federation of 
Hotels and Restaurant Association of 
India was held recently at Agra;

(b) if so, whether the Conventions 
has expressed that the hotel industry 
and Government have shown casual 
interest in its development; and"

(c) if so, his reaction thereto?'
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THE MINISTER OF TOURISM AND 
tClVBL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) Yes, Sir.

<b) No, Sir.

v<c) Does not arise.

Useful Information obtained by 
Income-tax Authorities about 

those presenting High Value 
Notes

1915. SHRI R. K. MHALGI: Will
•the Minister of FINANCE be pleased 
to  state;

(a) whether it is a fact that the 
Income Tax authorities have obtained 
useful information about those who 
presented high value notes for ex­
change after recent demonetisation 
■and if so, the nature thereof;

(b ) whether any follow-up-action 
is being, taken in regard to the infor­
mation so obtained; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
"ZULFIQUARULLAH): (a) to (c). The 
‘folicyw-up-action in respect of cases in­
volving encashment of demonetised 
toank notes is in progress. Information 
presently available indicates that 
source »f over Rs. 3.45 crores involved 
in 1808 declarations is not fully and 
satisfactorily explained. Requisite as­
sessment proceedings are in progress. 
Assessments have been completed in 
respect of 135 declarations involving 
»  sum of Rs. 14 lakhs. Penal proceed­
ings have been initiated wherever 
-vailed for.

■acreage in Rates and Tariff Charges 
of Hotels under ITDC

! 1916. SHRI SUKHDEO PRASAD 
"VERMA: Will the Minister of TOUR- 
HISM AND CIVIL AVIATION be 
■jpleased to state:

(a) whether it is a fact that Gov­
ernment have again raised the rates 
and tariff charges exorbitantly of 
Hotels etc. operating under India 
Tourism Development Corporation L i­
mited, New Delhi, despite its assuranc­
es to hold the price line during March, 
1977;

(b) if so, the reasons thereof and 
number of times the tariffs have been 
raised of these Hotels since March,
1977 with details of tariff prevailing in 
each ITDC’s hotels in the country; and

(c) whether this is being done at 
the cost of tourists and visitors which 
would ultimately give rise to the 
prices of various commodities in which 
these visitors deal in?

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI PURU- 
SHOTTAM KAUSHIK): (a) Hotel
tariffs are fixed annually keeping in 
view the modified Hubbart Formula, 
which takes into account rise in prices 
and wages, cost of operation, material 
cost, competition etc. ITDC Hotel 
Tariffs have been fixed lower than the 
TarifTg permissible under the Hubbart 
Formula and cannot be called exhorbi- 
tant. They are by and large lower 
than the Tariffs of other comparable 
Hotels.

(b) With the approval of the Gov­
ernment, hotels in the private sector 
as also public sector including ITDC 
have revised their tariff twice 
1-10-1977 and 1-10-1978) since March
1977.

A statement showing the hotel rate 
structure of ITDC hotels effective from 
1st October, 1978 is attached.

(c) Hotel tariff structuring has no 
relationship to the prices of . various 
commodities in which hotel guests deal 
in.




